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ORDER (Oral)

Hon’ble Mr. R. N. Singh, Member (J):

In the present OA, the applicant has challenged the
communication dated 06.12.2019 (Annexure A-1) vide
which her representation for change of designation has not
been acceded to. The applicant has been informed by that
impugned order passed in response to her representations
dated 19.08.2019 and 21.06.2019 that appointment in
NYKS to the post of Accounts Clerk-cum-Typist (ACT) was
confirmed vide Office Order reference
No.11022/NYKS/PERS; confirmation/1170/07 dated
07.08.2008. The services of the applicant were regularized
with effect from her initial joining as ACT. It is further
informed to the applicant that benefits of ACPS, MACPS
etc. as applicable to the post of ACT have also been
extended to her from time to time, however her request for

change in designation cannot be acceded to.

2. The second communication is dated 16/21.09.2020
(Annexure A-2) vide which the applicant has been informed
that her grievances have already been considered keeping
in view her representations which were disposed of vide

order dated 06.012.2019 and applicant should not make
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unnecessarily communications failing which serious view
shall be taken.

3. It is not disputed by the learned counsel for the
applicant that the applicant was initially appointed to the
post of Accounts Clerk-cum-Typist (ACT) and her services
have been regularized as such with the initial date of her
joining and the benefits of ACPS and MACPS have been
also accorded to her by the respondents. Her only
grievance is that at the time of her appointment, there was
no available vacancy to the post of Accounts Clerk-cum

Typist (ACT).

4. We have heard the learned counsel for the applicant
and we are of the considered view that if the applicant has
been appointed in the year 2007/2008 and she has
accepted the offer of appointment and terms & conditions
thereof, at the initial stage, she cannot raise the issue that
her appointment was without availability of vacancies for
the said post and, therefore she should be re-designated
and higher pay should be given to her and that too after
more than a decade. In the present OA, the applicant has
neither challenged her appointment to the post of Accounts

Clerk-cum-Typist (ACT) nor has raised any point as to why
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this Tribunal should interfere in the matter of change of
designation as being raised by the applicant. Though the
impugned order has been passed on 06.12.2019, however,
the claim of the applicant is of the year 2007 /2008 and,

therefore, we find that the claim is stale one.

5. In view of the aforesaid, we find that the OA lacks
merit and is also bad for delay and laches. The same is

accordingly dismissed. No costs.

6. Pending MA also stands dismissed accordingly.
(Mohd. Jamshed) (R. N. Singh)
Member (A) Member (J)
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